
OPEN COURT 

CENTRAL AMIINISTRATIVE TRIBUNAL, ALLAHADAD 

DATED: This the 27TH DAY OF MAY 1998 

Co ram lontble Mr. S. Dayal AM 
on i ble Mr. S,I. Jain 	JM 

Civil co tempt application Not 36/97 

IN 

ORIGINAL APPLICATION NO. 1771/92 

Karam Singh 	  
Applicant 

C/A Sri R Dhobal 

Versus 

J•P.Arya, Supdt of Post offices 

P ithoragar d iv is ion, 

District Pitho•agarh 

C/R Sri S. .Tripathi.  

Opposite PaIrt 

ORDER 

By Honsble Mr, S. Dayal AM 

T is is a contempt petition under section 17 

of the Adm istrative Tribunals Act, 1985. 

2. 	
T is applic,:tion was preferred ,for 

disobe.sdienc of the order datad 1.8,10.1995 passed by 
this Tribun 1 in 0,A, No. ,1771/92 'Karam Singh versus 

Union of In is and others. 

T e ordor of the Tribunal in 0.A.N0.1771/92 
was that -he termiation of the services of the applicant 

ated 11.3,1992 should bset aside and consequential 
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benefits be allowed to the applicant w.e.f i 1.3.1992 

till the date of communication of thisorder. 

4. C.A. filed by the respondents shows that 

the applicant was deemed to have continued in service 

pursuance to the order dated 13.6-.1997 of SuT.)dt, of 

Post off ices, Pithoradrah contained in annexure to 'Li. . 

C.A. 

5. Respodents were asked to make payments due 

to the applicant  and they filed Supp'„C .A . in ele ich 

have stated that payment of Its-.21, 645/— has been made 

to the applicant. for salary w.e.: 22.12.1995 to 18.6.c-; 

The learned counsel for the applicant Shri 

Rajendra Dhobal is present for the applicant. Shri 

S.C.Tripathi is Present for the respondents. The fa is 

as given by the learned counsel for the opposit par y 

are not contested by the learned counsel for the 

applicant. Wes -therefore, find that compliance of th 

order of the Tribunal dat-?d 18.10.1995 in OA 1771/9 

has been made and no contempt is made out as having been 

committed by the opposite parties. Contem• t pmceed ngs 

are, theref ->re, droTtped and notices issues are dis- 

charged. - 

divt 	 AM 

Sri I 


